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nigher technical examination vide letter No, E/NG/(Ir,exsyIcz/l

dated 29.5.89. The applicant submits that he #111/dntitled
for benefits of the circular dt. 29,5.89 even thouglhl he passed

in February 1989 as earlier incentive given in terms| of letter

dated 4,3,68 had lapsed and the new scheme dt. 29,5,89 came
into torce from 1,7,88., A~s the applicant passed the examination

in February 1989 he is entitled for the same benefiy and this

was upheld by the Madras Bench of this Tribunal in (s,1013/90
i

dt. 28.1,%92. It is further stated for the applicanty thet the .
ébove retio of the Madras Bench of the Tribunal was {z1lso followed
by this Tripunal in 04,721/94 dt. 27‘.7.95 and in 0AJ1191/96

decided on 18,14796. Representatioﬂfiled in this cdnnection

was not replie% submits the lezined counsel for the |applicant,

3. Aggrieved by the abovg,he has filed this Oa graying for
|

an extention of the benefit of the judgement in OA.721/94 to
the applicant herein also and for a further directign to grant

advance ~ : ’
him four more/increments from Fepruary 1989 the datg of passing

the B.Tech examination with all consequential benefits such as:
arrears of pay and allowances from time to time and |regulate

the same in the promoted grade, }

4; The learned aansel for the respondents submitied that
the conditions as raised in 04,1191/96 decided on 1$,11,96

will alsec hold good in this CA, Those conditions arte already

andlysed in the above referred CA and it is not nec¢ssary to |

repeat the same once again in this OA,

5. For the reasons stated in CA,1191/96 decided#n

18,11,96 we ere satisfied this QA is also to be allgwed on

the same lines., .
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stage itSelf with a direction to the respondents to

the penefit of scheme introcuced by the Railway Boar

6. In the result the 0A is allowed at the admisSg

its letter dt. 29.5.85.

7. No costs,
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The Chief personnel Officer, S«C.Rly, Railrilayam,
 The sécretary, Railway Board, Union ef India; New

One copy to Sri. V.Rajeswara Rao, SC for Rlys, CA7
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The Chief Mechanical Engineer,‘s.c.nly, Railnilayam, Sec*bad.
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One copy teo Library, CAT,:Hyd.
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